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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

0.A.804/94.

Dt. of Decision

18.7.94.

Mr. p.U.S. Uarma

Us

1. The Divnl. EnginEBr,
Telacom, Mgee.5,
Anakapalli -~ 531 D0O1.

2, The Telscom Oistt. Manager,
Visakhapatnam ~ 530 020.

3. Union of India,
Reptd. by the Chairman,
Telacom Commissiaq, '

' Mr,
Counsel for the Applicant : Mr,
Counsel for ths Respondents : Mr.

CORAM:

THE HON'BLE SHRI A,V. HARIDASAN

- - s T

e Apﬂlicanto

--. Respondents.

NeRse Sriniyss Rao for
C. Suryanarayana

N.R.Devaraj,Sr.CGSC.

MEMBER (JuDL.)

MFMBER (ADMN,)
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vet sniw waviide CIHYLIDEES, léu.ucum, NUCB.D, ANKapaLll=UUi.

2, The Telecom District Manager, Visakhapatnam-020.

30 Chairman, Telecom Commisgion, Union of India, New Dblhi-GQ01.
4. One copy tq_Sri;.C.Suryanaraygng, advocate, CAT, Hyd,

5. One copy to Sri. N.R.Devaraj, Sr. CGSC, CAT, Myd,

6. One copy to Library, CAT, Hyd.

%

7. 0Ons spafe copy.
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OA 804/94. - ) Dt. of Order:18-7-94,

(Order of the Divn. Bench passed 5} Hon'ble
shri A,v,Haridasan, Member (J) )..

1

* %*. *

shri N.R.Srinivas R3o, proxy counsel for Shri

C.Sur?ananméan-; counsel..for the applicant and Shri

NeK.UEVIaj, L&aiuea SUSHULUY CUMISEA - LUL LT REDpUHUTIILS
are present and heard. After hearing submissions for
some time, the learned proxy counsel prays for permis-
sion £0 to withdraw the application with liberty to
initiate the proper legal proceedings.. Liberty is

granted and the application is allowed to be withdrawn,

2. Accordingly .0.A, is dismissed as withdrawn.

‘No costs,
)
(A.B.GORTH{) (A.V.HARIDASAN)
Member (A) Member (J) <

o . Dt. 18th July, 1994,
(-f Dictated in Open Court.
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‘"IN THE CENTRAL ADMINISTRATIVE TH}»‘BUNQL
HYDEZRABAD BEZANCH HYDERfEM?

THE HON'BLE MR.A LV .HARIDASAN: MEMBER(I)Y
AND

T - T T

THE HON'BLE MR.A.B.GORTHI : MEMBER(A)

Dated: f§)'7MLZr
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